FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ALVI TECH SERVICES PRIVATE LIMITED

The Corporate Debtor is engaged in the business of engineering, erection,

commissioning and construction of electrical and instrumental components of
offshore projects in the oil and gas fields.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL RELEVANT PARTICULARS

1. | Name of the corporate debtor Alvi Tech Services Private Limited
along with PAN & CIN/ LLP No. PAN No. AAFCA5622A

CIN No - U45200MH2006PTC159477
2. | Address of the registered office Basement Shivam Palace, Chinchpada Road,
Kalyan East, Thane- 421 306, Maharashtra.

3. | URL of website Not Applicable as no website of the CD exist

4. | Details of place where majority The Company’s factory building is situated at
of fixed assets are located Plot No. A-61, Industrial Area, MIDC Phase 1,

Dombivli (East), lying and being at Village Asde,
Golavali, Taluka Kalyan, District Thane.

5. | Installed capacity of main Information is not currently made available
products/ services to RP.

6. | Quantity and value of main Revenue reported in last available audited
products/ services sold in last financials for year ended as on 31st March,
financial year 2023 is Rs. 19.4 Lakhs.

7. | Number of employees/ workmen | Information is not currently made available to

RP.

8. | Further details including last The same can be availed by sending a
available financial statements request to - cirp.alvitech@gmail.com
(with schedules) of two years, lists
of creditors are available at URL:

9. | Eligibility for resolution applicants | The same can be availed by sending a
under section 25(2)(h) of the request to - cirp.alvitech@gmail.com
Code is available at URL:

10.| Last date for receipt of the 9th October, 2026
expression of interest

11.| Date of issue of provisional list of | 14th October, 2026.
prospective resolution applicants

12.| Last date for submission of 19th October, 2026.
objections to provisional list

13.| Date of issue of final list of 26th October, 2026.
prospective resolution applicants

14.| Date of issue of information 31st October, 2026.
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of 30th November, 2026.
resolution Plans

16. | Process email ID to submit cirp.alvitech@gmail.com
Expression of Interest

17. | Details of the corporate debtor's The Corporate Debtor is registered as an

registration status as MSME

MSME. Reg No- UDYAM-MH-33-0151828

Date: 18th September, 2026

Place: Mumbai

Mrs. Neha Jain

In the matter of Alvi Tech Services Private Limited

Sd/-

Reg. No: IBBI/IPA-001/1P-P-02465/2021-2022/13927
Correspondence Address of the Resolution Professional:
1601, Unicorn, Dattaji Salvi Marg, Andheri West, Mumbai - 400053
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SHARE INDIA CAPITAL SERVICES PRIVATE LIMITED MAASHITLA SECURITIES PRIVATE LIMITED POOJALOGISTICS LIMITED .
® Address: A-25, Basement, Sector-64, Noida-201301, Uttar Address: 451, Krishna Apra Business Square, Netaji Subhash _ é - Etﬂrf:r;m nity E;ﬂirﬁ-Lﬂdﬁlsﬂﬁflﬁzﬂrﬂa Lawrence Road- 110035, Delhi, India,
Pradesh, - Place, Pitampura, Delhi- 110034, India. ra ontacl Person. Wr. ASnISh Bis
Tel: +910120-6483000 Contact Person: Mr. Mukul Agrawal Tru ¢ k'__lt_ ) E“:“'::; o fﬂ‘ *;gﬂggzl?ﬂﬂﬁ;m .
Q Email: kunal.bansal@shareindia.co.in Tel. No.: +91-11-45121795 Welitiiar it puﬁimégisﬁc g

Investor Grievances Email id: mb@shareindia.com : : Investor Grievances Email id: investoripo@maashitia.com Registration Number: 228491

Sh are lndi a Website: www.shareindia.com .ﬂﬂﬂﬂjﬂﬂ E-mail; investoripoi@maashitla.com CIN: UB0A00DL2011BLE 228451

. . SEBI Registration: INMO00012537 Website: www.maashitla.com TSR T - ——T" TG T T T T oo -

You penerate, we multiply e Imvestors can contact the Company Secratary and Compliance Officer or the BRLM or'the Registrar to the issue in case of

Y CIN: U65923UP2016PTCO75987 CIN: U67100DL2010PTC208725 any pre-issue or post-issue related problems, such as non-receipt of letters of Allotment. non-credit of Aliotted Equity

Contact Person: Mr. Kunal Bansal SEBI Registration No.: INRDODDD4370 Shares inthe respective beneficiary account and refund orders, ete.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying inthe Issue. | Registered Brokers, RTAs and COPs participating in tha Issue. Bid-cum-application Farms will also be avaifable onthe wabsite of NSE and the designated branches of SC585, the
Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, website of the Company at www.pooialogistics.in, the website of the BRLM to | kisl of which is avadable at websiles of the stock exchanges and SEBIL

the gsue at. winw.sharencia. com, Ule wabsita of NSE atwww nsf.und:la.r. OrR, respactively ; ! et ol Application Supported by Blocked Amount (ASBA): All Applicants (other than Applicants using the UPI mechanism) shall mandatorily participate in the issug only through the
A'IJ.AIL!H.HIL!TT ﬂf ABRIDGED FHEIEF-_E.ETUE: A copy of the Abridged Prospecius.shall be avaiable on the website of the Compary, BRLM and NSE at www.poojalogistics.in, | aspa process. ASBA Applicants (other than Applicants using the UPI mechanism) must provide bank account details and authorization to biock funds in the relevant space
www.shareindia.com and www.nseindia.com, respectivly. provided in the Application Form and the Application Forms that do not contain such detalls are llable to be rejected
SYNDICATE MEMBER: hA

ESCROW COLLECTION BANK, REFUND BANK/ PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK: AXIS BANK LIMITED.

SUB-SYNDICATE MEMBER: NA

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application farms can be obtained from the Registered Office of the Company: 4 - Community Centre, Industrial UPI: UP| Bidders can also Bid through LPI Mechanism.
Arga Lawrence Road- 110035, Delhd, India; Telephone: +81-9220607703; BRLM: Share India Capital Services Private Limited, Telephone: + 91 0120-6483000 and the | Allcapitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospecius.

On behall of Board of Directors
FOR POOJA LOGISTICS LIMITED

Sd/-
Place: Delhi Mr. Deepak Khanna,
Date: September 17, 2026 Managing Director

Dizclaimer: Pooja Logistics Limited is proposing, subject to appficable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and has filed the Red Herring Prospectus with the Registrar of Companies, NCT of Delhi-il on September 17, 2026
and thereafter with SEBLand the Stock Exchange. Full copy of the Red Herring Prospectus is available on the website of the SEBE at www.s2bi.gov.in, website of the Company at, the website www.poojalogistics.in of the BRLM to the lssue at: www. shareindia.com and the website of NSE at www.nseindia.com respectively. Any potential investars should
note that investment in equity shares involves a high degree of risk and for details relating to the same, plaasa refer to the RHP including the section titled *Risk Factors™ beginning on page 24 of the Red Herning Prospectus.

The Equity Shares hava not been and will not be registered under the LS. Securities Act of 1533, as amended or any state securities laws in the United States, and uniess so reqistered, and may not be issueed or sold within the United States, except purseant to an exemption from, orin a transaction not subject 1o, the reqisiration reguirements of tha
securities Act, 1933 and in accordance with any applicable .5, State Securities laws. The Equity Shares are being issued and sold outside the United States in “offshore transactions” in rellance on Reguiation *5” under the Securities Act, 1933 and the apphicable laws of each junsdiction where such issues and sales are made. There will be ro public

offering inthe United States

FORM & FORM A THE SPECIAL RECOVERY OFFICER
INVITATION FOR EXPRESSION OF INTEREST FOR PUBLIC ANNOUNCEMENT Authorised U/Section 156(1) of M.C.5.Act 1960
/ (1)
ALVI TECH SERVICES PRIVATE LIMITED [Linder Reguiation & of the imschency and Sankruptcy Soard of fndla and there under Rule 107 of M.C.S.Rule 1961
The Corporate Debtor s engaged in the business of engineering, eraction, (Trsertverey Resolulion Process for Corporale Persand) Regulatinns, 20167 —
commissioning and construction of electrical and Instrumental components of FOR THE ATTENTION OF THE CREDITORS OF Attached To The Shivkrupa Sahakari Patpedhi Ltd., Mumbai, 114, Yash Plaza, First Floor,
offshore projects in the oll and gas flelds. Near Veer Savarkar Market, D’silva Road, Dadar (w), Mumbai 400 028
{Under sub-regulation {1} of regulation 364 of the Inselvency amd Bankmpicy Board of India SE TRANSSTADIA PRIVATE LIMITED
{Insolvency Resolution Process for Corporate Persans) Regulations, 2016) RELEVANT PARTICULARS FORM ‘2’
51 | RELEVANT PARTICULARS ; ! Eﬁg‘;.’rr.m'“!“'f m;lf':.; _5':“'“1“5: F'?EIH: Limited [See Sub-Rule [11(D-1)] of Rule 107]
1. | Name ot the corparate debtos Al Tech Serdces Private Limited ' Ditor VOGBS ' H § POSSESSION NOTICE FOR IMMOVABLE PROPERTY
E { A 3 .l. ’ . / d - .'."I' ¥ ¥ T — :' T . . . . .
long with PAMN & CIN/ LLP No ::';"":"'r:"; -TSEES?:-EH\EUDEPT’“HEH 'y 3. Awthoetty undier which Corporste Debior | ROC- Ahmedabad Whereas the undersigned being the Special Recovery Officer attached to Shivkrupa
2. | Address of the registared office - | Basemant Shivam Palace, Chinchpada Road, (& Incomorated / regrotensd e e S e e Sahakari Patpedhi Limited, Mumbai, under the Maharashtra Co-operative Societies
Kafyan East, Thane- 421 306, Maharashtra. i Em:-:.:fate.ll:lmtr_.' i, ¢ Limited Liaoidey | UVSBB0GRUOEFTTOG020 Rules, 1961, issued a demand notice dated 08/01/2024 calling upon the judgment
3. | URL of websie | Mot Applicabla as no website of the CD exsst . ﬂ:mﬂ;jkmd”wﬁg;:f; e T vy debtors MR. JAMALUDDIN IMAMBAKSH KURESHI and MR. JAIN ULABDDIN JAMAL
4. | Detadls of place whare majority The Company's factary building & stuated at e Mg o 'E‘h : i T R e e s e UDDIN KURESHI to repay an amount mentioned in the notice being Rs. 9,07,279/-
ol Fined sseate fre located Plat Ma, A-61, krdustrial Area, MIDC Phase 1, Prircipad Office {f am of the Comporate | Divan Ballubhai School, Banksria, shmedabad, thi iod of 15 (fift davs f he d ‘ ot of th i . q
Dombivii (East), hing and being al Village Asde. Debior | Whmedatad, Guarat, india, 350022, wit .|n a period of 15 ( .een) : ays from the date of receipt of t .e sai nom.:e an
Golwall, Taluka Kalyan, District Thane, & Insokency Commencement Cieate 0 1fzh Segtember. 2026 the judgment debtor having failed to repay amount, . the undersigned has . issued
B. | Instalied capacity of main [ TAfeemation (s nol caerrenly made avallabe fespect of the Comorsis Debior a notice before attachment dated 24/01/2024 and attached the property described
_ | Prodiucts senaces _ [teAR. _ S 7 Estimated Date of Closure of Corporate | 25th March, 2027 herein below.
B, | Quantity and valie of makn Revenue repored n &5t available awdied Insaibveny’ Resoluthon Prooess . . . Lo .
products/ services sou (7 &St financials for year ended &3 on 318t March, 8 | Name and Regstmtion humber of  Dinesh Hurmar Agzarwal The Judgment debtors having failed to rc.epa.y the amount, notice is her'eby given
| financial year ] [ 2023 s Fs. 194 Lakhs: ] ] thedrsohency Professions acting as S0 Regisiration No to the judgment debtors and the public in general that the undersigned has
I. | Mumiber of empivees/ workmen | Information s not currently made avalfabée to Intarim Resoluton Professonal AL P00 IF-ROOR00, 201 00201 284S taken symbolic possession of the property described herein below in exercise of
% | Further 063 ILding | i IT-III*_. = 3 g, - dukdees andd Bl of e imerim 10T OF, Hghtand Park, Woishel Roaed, Behingd powers conferred on him under Rule 107 [lI(d-1)] of the Maharashtra-co-operative
;| Further 5 including last 18 same can be avaded by sanding a o = " i e - .
e T T s . e el . .EE-.sul tion Frofessional. a5 repisterad D bdart .thr'E: r-.-ﬂl.'ﬁlnél'.ll'r'ﬂ..l'-'lﬂl:ﬁ:l - Societies Rules, 1961, on this 17/09/2026
[with schedules) of two years, lists ' e N S A o SR o i
Nk e e of vy [ i e e Bl e it 50T, Cnandak Unicom, Datia) Sale Mag The judgment debtors MR. JAMALUDDIN IMAMBAKSH KURESHI and MR.
a. | Eli.ll;'lirl?l.ili::;'ql:rrhwrar.u-éémf:ijﬁfﬂrﬁz:lr.:a'u!:l-a [ The same can be availed by sendinga DTSRRI T NS Y, Vo sl ot PO e, JAINULABDDIN JAMALUDDIN KURESHI in particular and the public in general is
: u"r.lur m.mn i hicsoh t-;-;" |:ir[_|.:;l!'-'i.|.r_!l:-"-'ﬁ'é‘.| |.'-uil o Resolution Professional Bumital 400053, hereby cautioned not to deal with the property and any dealings with the property
Code = available al LléL' spaciic emad id - will be subject to the charge of Shivkrupa Sahakari Patpedhi Limited, Mumbai, for
Process ifi iid ill be subject to the ch f Shivk Sahakari Patpedhi Limited, Mumbai, f
10, | Last date for receipt of the | Bth Getober, 2026 b i e | psstrarastadiadigmailoom an amount Rs. 8,17,092/- (Rupees EIGHT LAKH SEVENTEEN THOUSAND NINTY
| eapression of inerest (. Ll . Last Date for Submission of Claims | 30th Septernber, 2006 TWO Only) and interest thereon.
11. | Date of Bsueof provsional istof | 131h Gotober, 2026 13 Classes of Credioes, If &y, under HIL
prespestive resoludion applicants causa (bl of subsection (B4) of
12 | Last date for submission of 19ah Ootober, 20026, Secton 21, escertaimed by the ntedm Description of the Immovable Property
. | DRACh O L pNERonel. VEY. Lo gmuay szuess = Resolution Professional _ 2 : Room No. 601, Dharavi Islampura C.H.S. Sixth Floor,
13 E?ﬁpil?jgfeﬂsgm-?:?pﬂ" . 26t October, 2076 13 r:'u::%-t Elh:mftﬂﬂﬂmfﬁﬂnzﬁﬁ ot Apicaie 90 Feet Road, Kumbharwada, Dharavi,
it lbc entified 1o act as &uthorized . .
14.| Date of isswe of Information 31st October, 20246, Rennesentative of trediions in 8 class Mahim East, Mumbai 400017
memorandum, evaluation matrix | {Three names for each classt | ) _ MR. SURYAKANT P. KUMBHAR
and -'l:l:ll.l_-zs.‘_ for resohution |:_-Iarrs 1a 14, {al Rt Fomms o ) Wkl SPECIAL RECOVERY OFFICER,
réspective msoiution applicants i F il e, b bk i 4 . i
15. | E-'-.IIELI:IIJE.'II.!.;'.[I'.Ir ﬁlinlmﬁié:s--:ﬁnp'ﬁrl T 300 Mosernber, 2096 b} Detals of Authanized FIRREEC, At oty enyhormaey downloads Date :- 17/09/2026 Authorised U/section 156(1) of M.C.S.Act 1960
. ; ¥ - L ' Representatnoes o aabable o B Mot appicable
resolution Blass Place :- MUMBAI and there under Rule 107 of MCS Rules 1961s
16. | Process emnad 100G submil | cirpralvitechEgrmail, com Mothce | herely green that the Mationail Company Law Tribunal, Ahmedagad Bench. | has
Expression of |nterest ordered the commencement of a corporate insolvency resolution process of M/s, Se .
17, | Detail of the corporate detiors | The Corporate Debior & registered s an Trangatadie Privete Limttad on 26° September, 2024, _ g
registration statis as MSME MSME. Reg No- LIDYAM-MH-33-0151828 The craditors.of M/s. Se Transstadia Private Limited, are hereby callad upan to submit &
their claims with proof on or before 30" September, 2026 to the interim resolution -
Er'lta.: J.:m sl;e;:tumn-a-r. 2026 In the mattor of Al Tech Services Private Limﬂlt:ll? professicnal at the address mentioned against entry No. 10 :
ACe: Mmmi L & |~ 3 — - . ¥
The financial creditars shall submit thele claima with proaf by electronic mesns ondy. All
- nﬁ"_"fﬂ:"'l"}f;g{?LNIT_I’T}‘S_LE’?“T;;EE?’j’_iﬂ_‘:';'f other craditors may submit the ciaima with proof in parson, by post or by electmonic means. i
-El:urr%g.s:p:ﬁljenie Address of the FTE:‘UTuu-‘-r. p,;fé;mnﬂ.f. Submission of fatse or mislending proofs of claim shall attract penaltios :
BOL. Unicorn. Dattai Saba Mard. &ndhac | ek 53 Date: 18" Saptembar, 2026 s -
1601, Unicorn, Dattaji Sahd Marg, Andhar Wast, Mumbai - 400053 vl h'lumhl:ti Dinesh Kumar Aggarwal
Interim Resslution Professional
M/ s, Se Transstadia Private Limited
IBEI Registration Mo, IBBAPA-QCZ/IP-NOISED/2012- 202012843
AR Validily Date - 3010 June, 2027 I
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